FORM A
PUBLIC ANNOUNCEMENT o
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SIMMONS BEDDING &
FURNITURE (INDIA) PRIVATE LIMITED

1 NAME OF CORPORATE PERSON Simmons Bedding & Furniture (India)
Private Limited

2 DATE OF INCORPORATION OF | 10.01.2014

CORPORATE PERSON
3 AUTHORITY UNDER WHICH | RoC-Delhi
CORPORATE PERSON 1S
INCORPORATED/ REGISTERED

4 CORPORATE TDENTITY NUMBER / | U36912HR2014FTC051550
LIMITED  LIABILITY  IDENTITY
NUMBER OF CORPORATE PERSON

5 ADDRESS  OF THE REGISTERED | 40P, Sector-40 Gurgaon, Haryana — 122002,
OFFICE AND PRINCIPAL OFFICE India
(IF ANY) OF CORPORATE PERSON

6 LIQUIDATION COMMENCEMENT | 29.11.2021
DATE OF CORPORATE PERSON

7 | NAME, ADDRESS, EMAIL ADDRESS, | - Jagdish Singh Nain,
TELEPHONE  NUMBER AND THE | - C/o AVM Resolution Professionals LLP,
REGISTRATION NUMBER OF THE 8/28, (3rd Floor), W.E.A., Abdul Aziz Road,
LIQUIDATOR Karol Bagh, New Delhi 110005.

- vilp.simmons@avmresolution.com

- 011 41486026/27, Mob. 9873088243

- IBBI/IPA-003/IP-N00187/2018-2019/12415
8 LAST DATE FOR SUBMISSION OF | 28.12.2021 '

CLAIMS

Notice is hereby given that the Simmons Bedding & Furniture (India) Private Limited has
commenced voluntary liquidation on 29.11.2021.
The stakeholders of Simmons Bedding & Furniture
upon to submit a proof of their claims, on or before
mentioned against item 7.

(India) Private Limited are hereby called
29.12.2021, to the liquidator at the address

The financial creditors shall submit their

proof of claims by electronic means only. All other
stakeholders may submit the proof of claim

s in person, by post or by electronic means,

Submission of false or misleadi

IP-N00187/
Name and Signature of the Liquidator: Jagdish Singh Nain By

Date: 04.12.2021
Place: New Delhi
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THE KANGRA CO-OPERATIVE BANK LTD.

C-29, Community Centre, Pankha Road, Janakpus, Mew Delhi-110053
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APPENDIX IV
[See rule 8(1)]

POSSESSION NOTICE

(For immovable property)

Wheraas,

The undersigned being the Authorised officer of “The Kangra Co-oparafive Bank Lid.",
Head office at, C-29 Community Cenfre, Pankha Foad, Jansk Puri, New Delhi - 110058,
having its registered office at 1916, Chuna Mandi, Pahar Ganj, New Delhi-110055, under
The Securiisation and Reconstruction of the Financial Assets & Enforcement of Sacurity
Interest Act, 2002, ( 54.of 2002 ) and in exarcise of powers confermed under section 13(12)
read with rule [3] of The Security Intesesi (Enforcament) Rulas, 2002, the Bank had issued
a demand notice on dated 10-05-2021, calling upen the borrower Sh.Hanumant Singh
Rawat S/o.5h.Darwan Singh Rawat Rio RZ-25K, Gali No.34, 2nd. Floor, indira Park,
Palam Road, New Delhi-110045, also al Sh.Hanumant Singh Rawat S/o.3h.Darwan
Singh Rawat Clo. Mfs, Shashi Lace Crafts, B-30, Sita Puri, Near Balmiki Mandir, Dabar,
New Delhi-110048, calling upon the morgager’sursly Smi. Shashi Kala Wio. Hanumant
Singh Rawat, Rio. RZ-25K, Gall No.34, 2nd. Floor, Indira Park, Palam Road, Mew Delhi-
110045, 1o repay the amount mentionsad in the notice being Rs.21.19.417)- | Rupess
Twenly One Lakhs Nneteen Thousand Four Hundred and Seventeen Only ), together
with further interest, penal interest  and other charges as are apphcable to this Loan
account from tme to time, from the date of the notice till the date of payment, with in 60
days from the date of receipt of the natice.

The above menboned borrower, morlgagor & suraty having failed 1o rapay the amount,
notice i hereby given to the barrower, mortgagor & surely and the public in general thal
the Bank has taken possession of the propery descnbed here in balow in exercise of
powers conferred under sub-section (4) of section 13 of The Secunlisaton and
Reconstruction of the Financial Assets & Enforcement of Secunily Interest Act, 2002, read
with rule (8] of The Security Interest (Enforcement) Rules, 2002, on this 29 th. day of
Movemnber 2021

The borrower, morigagor & surety in particular and the public in general |5 hereby
cautioned not 1o deal with the mortgaged property and any dealings with the property will
be subject to the charge of “The Kangra Co-operative Bank Lid.", for an amount of
Rs. 2119417 together with furher interest, penal interest and other charges as are
applicable to this Loan account from fime fo ime, from the date of natica bl the date of
realization together with all the costs incurred by the Bank in realizing the said amount

The barrower, marlgagar & surely attenbion is also bean invited tewards provisions of Sub-
Section (8) of Seclion 13 of The Secuntisalion and Reconsiruction of the Financial Assats
& Enforcement of Securily Interes! Act, 2002, in respect of time available, to redeem the
below mentionad modgaged property/Securad Assel.

eagalidangrabank.com, legall@kangrabankcom Wabsfle | waw kangrabank.com

DESCRIPTION OF THE PROPERTY

The property under | All the part and parcel of the ENTIRE SECOND FLOOR
consideration is a Built| WITHOUT ROOFTERRACE RIGHTS OUT OF BUILT-UP
up Second Floor PROPERTY BEARING HQ-HZ-EE'H. IN GALI HG.M AREA
without roof rights, MEASURING 91 30, YDS. i.e. T6.1 5Q. MTR., OUT OF
area measuring 91 5q. KHASREA NO.623, SITUATED IN REVEMUE ESTATE OF

VILLAGE MASIRPUR. DELHI STATE DELHI, COLONY

Yds. KHOWN AS INDRA F.ﬁ.HI{ PALAM COLONY, HEWDELHi

110045, Falling Under the Registration of Sub-Registrar

IX, Delhi.
Bounded as under -
East  :Road 15 ftwide.
West  :Other's Property.
North  :Other's Property.
South  :Other's Property.

(HARISH SHARMA)
AUTHORISED OFFICER
THE KANGRA CO-OPERATIVE BANK LTD.
HEAD OFFICE AT, C-29, COMMUNITY CENTRE,

DELHL PANKHA ROAD, JANAKPURI, NEW DELHI-58,
DATED ; 28-11-2021 Phone No. 3013568415, 9810437548,

PUBLIC NOTICE

IDEAL ENERGY SOLUTIONS PRIVATE LIMITED (IESPL)
29, Rosedale Society. Aliganj Road, Kashipur (LUittarakhand) Pin:-244713
Notice under sub-section (2) of Section 15 of the Electricity Act. 2003

1. The person above-named, a company mcarporated under the E-ngan:es Act, 2013
(the applicant) has madte an apphication undar sub-section (1) of Section 15 of the
Electricity Act, 2003 for grant of Category W License for Inter State Trading in Electriciy
in gepgraphical regeon of inda bedore the Central Electncity Ragulatory Commissian,
Naw Delhl. The ner assary details in respect of the apglkcant ana geven hersunder

(i} ShareCapital

a) Authorised Share Capdal INA 2,00,00,000/-
b} Issued Shared Capital INR 2,00,00, 000/ -
¢} Subscribed Share Capital INR 2,00, 00, D0/
d} Paid Uip Share Gaprtal INR 2,00, 00, (00-

(i) Shareholding Pattern [Details of Sharaholders holding 5% or more)

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Violuntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SIMMONS BEDDING & FURNITURE (INIMA) PFRIVATE LIMITED
. Name of Corporate Person Simmons Bedding & Farniture (India) Privaie Limited

2.| Date of incomparation of Corporate Persen | 10.01.2014

1| Authoely under which Corparate RoC-Dedhi
Person is incorporated registered

4. Comporate identity number / limited liability

_| entity number of Corparate Person

h.| Address of the regestered Office and
Prircipal affica (if any} of Camparale Pamscn

U363 ZHR2ZM4AFTCOS 1550

40P, Sector-40 Gurgaon,
Haryana = 122002, india

.| Liquidation commencement date of 29.11.2021

Corparale Persan

=1

Jagdish Singh Nain

Cio AVM Resolufion Professionals LLP

Address: 873, (3d Floor), WEA,

Abdul Aziz Road, Karol Bagh, Mew Dedhi 110005
Email Id: vip.smmans@avmrasolulion.com

Ph. Mo.: (11-4 1486025127, Mob. 0873088243

Reg. No.: [BEVPA-DIENP-NOO 18201 8-201091 2415

7. Nama, addrass, amal adoress lelephons
nurnber and the ragistration rumbar of
the Ligudabor

§ | Last dade for submission of claims 29.12.2021

Motoe |5 hereby gaen ihat the Simmons Bedding & Fusniture (India) Private Limibed has commanced
valurary bquidatonon29.11. 2021,

The stakeholders of Simmons Bedding & Furnitune [India) Private Limited ara hereby called upon fo
submita procf of teir claims, an or befare 20.12.2021, 10 the liguidator a1 the addrass menlionsd against
emT

The financial craditors shall submi ther proal of daims by elecinanic means anly, Al ather stakeholders
mary subril e proof of chams in person, by pest or by elecironic means

Submissien of false or misleading proofs of claim shall attract penalties. Sdi-
Jagdish Singh Main
Ligusdater, Simmons Badding & Furmsture [India) Private Limitad

Rag. No.: IBEIIPA-D0ZAP-NEMET 201 B- 201812415

Date; (.12 2021
Place: Maw Delhi

THE KANGRA CO-OPERATIVE BANK LTD.

C-24, Comemunity Centre, Pankha F'-u.. ..:mahphn M [|E||'||- 10058

;WA kangrabank.com

APPEHI v
[See rule B(1)]
POSSESSION NOTICE

(For immovable property)

Whereas,

The undersigned baing the Authorised officer of *The Kangra Co-operative Bank Lid.",
Head office at, C-29. Community Centre, Pankha Road, Janak Puri, Mew Delhi - 110058,
having ils registered office al 1916, Chuna Mands, Pahar Ganj, New Delhi-110055, under
The Securiisation and Reconstruction of the Financial Assets & Enforcement of Security
Interest Act, 2002, (54 of 2002 ) and in exercise of powers confermed under section 13(12)
read with rule [3] of The Security Interest (Enforcement) Rules, 2002, the Bank had issued
ademand notice on dated: 06-02-2020 calling upon the borower namely Sh. Ramit Sobti
Sio.Late Sh, Subhash Chand Sobti Rio, WZ-B-39-40, 3rd Fioor, Gall No. 11, Krishna Park
Exdn., New Dalhi-110018, and calling upon the mortgagor & surety Smt. Gunjan Sobli
Wio.Sh.Ramit Sobll Rfo. WZ-B-39-40, 3rd Floor, Gali No.11, Krishna Park Extn., New
Delhi-110018, to repay the amount mentioned in the nolice being Rs.11,37 270/
|Rupees Eleven Lakis Thirly Seven Thousand Two Hundred and Seventy Ondy), fogether
with further interast, penal interast and ather charges as are applicable to this Loan
account from time to time, from the date of the notice Gl the date of payment, with in 60
days from the date of receipt of the nobice.

The above mentioned borrower, mortgagor & Surety having failed to repay the amount,
natice is haraby given to the barrower, morgagor & Surely and the public in ganeral that
the Bank has taken possession of the propery described here in below in exercise of
powers conferred under sub-section (4) of section 13 of The Secuntisalion and
Raconstruction of the Financial Assets & Enforcement of Security Interast Act, 2002, read
with rule [8] of The Securty Interest (Enforcement) Rules, 2002, on this  Z8th day of
Mowamber 2021,

The borrower , morlgagor & Surely in particular and the public in general is hersby
cautionad not 1o deal with the martgaged property and any dealings with tha proparty will
be aubject to the charge of “The Kangra Co-operative Bank Lid.", for an amount of
Rs.11,37,270/- fogether with further interest, penal interest and other charges as are
applicable o thiz Loan account from time to time, from the date of notice t8 the date of
realization together with all the costs incurred by the Bank in realizing the said amouent

The borrower, mortgagor & Surely attention is also been invited towards provisions of

THE SUPREME INDUSTRIES LTD.

612, RAHEJA CHAMBERS, NARIMAN POINT, MUMBAI - 400021

LOST OF EQUITY SHARE CERTIFICATE

Notice is hereby given that the Certificate(s) for the under mentioned Eguity Shares of
the Company have been lost / misplaced and the holder(s) / purchaser(s) of the said
Equity Shares have applied to the Company 10 issue duplicate Share Certificate(s)
Any parson who has a claim in respect of the said Shares should kodge the same with
the Company al its Registerad Offica within 21 days from this date eise the Company
will proceed 1o issee duplicate certificate(s) to the aoresaid applicants without any
{urther intimation

interest thereon, costs etc.

Folio No. Name of Mo of Shares Dist Nos Cert Nos
Shareholder From To
AK21552 JAGTAR 20 390831 - 390850 1415
JAGTAR
Dated: 3.12.2021 [Name of Shareholderis|]
VASTU HOUSING FINANCE CORPORATION LTD'

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate,
Zakaria Bunder Road,Sewri (West), Mumbai 400015.
Maharashtra. CIN No.: U65922MH2005PLC272501

P
VRSTE

HOUSING FINAMCE

Corporatlon Limited under the Securitisation and Reconstruction of Financial Assets ang
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to hin
under section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002
issued a Demand Notice dated 17th Aug,2021 calling upon the borrower Mr.KULDEER
SINGH RAWAT (Applicant) Mrs. MONIKA RAWAT (Co Applicant) to repay the amoun
mentioned in the demand notice being Rs 1004472 /- (Rupees Ten Lacs Four Thousand
Four Hundred Seventy Two) within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrower,
guarantor and the public in general that the undersigned has taken Physical possession o
the property described herein below in exercise of powers conferred on me under Section
13(4) of the said Act read with Rule 9 of the said rules on this 02th December,2021.

The borrower and guarantor in particular and the public in general is hereby cautioned no
to deal with the property and any dealings with the property will be subject to the charge o
the Vastu Housing Finance Corporation Limited (Ghaziabad Branch) foranamounto
Rs 1004472 /- (Rupees Ten Lacs Four Thousand Four Hundred Seventy Two) and

at, Plot no A-22 ,paradise dream city village amka dadr| gautam budh nagar utta
pradesh ,dadri village amka gautam budh nagar uttar pradesh 201306.admeasuring
about100 Sq. Yards

North- PlotNo. 23, South- PlotNo.21, East- Road 25ft, West- Other Plot

Date : 04.12.2021
Place : Ghaziabad

Authorised office
Vastu Housing Finance Corporation Ltd

THE KANGRA CO-OPERATIVE BANK LTD.

C-29, II-:-rrrnunit',-' Cendre, Pankha Road, Janakpur, Mew Delki-110058

3 256110:4
T Websie | waw kangrabank.com

APPENDIX IV
[See rule B{1)]

POSSESSION NOTICE

(For immovable property)

Whereas,

The undersigned being the Authonsed officer of *The Kangra Co-operative Bank Lid.",
Head office af, C-29.Community Centre, Pankha Road, Janak Puri, Mew Delhi - 110053,
having its registerad office at 1916, Chuna Mandi, Pahar Ganj, New Dalhi-110055, under
The Securitisation and Reconstrection of the Financial Assets & Enforcement of Securily
Interest Act, 2002, [ 54 of 2002 ) and in exercise of powers conferred under section 13{12)
read with rule [3] of The Security Interest (Enforcement) Rules, 2002, the Bank had issued
a demand notice on dated: 20-01-2021 calling upon the barrawer & Morgagor namaly
Sh.Raginder Pal Vohra Slo. Late Sh.Sat Parkash Rfo. RZ-H-87, Raghu Magar, Near Shri
Ram Hospital, Mew Delhi-110045, to repay the amount mentionad in the notice being
Rs.209 44 634/ [Rupeas Twenty Nine Lakhs Forty Four Thousand Six Hundrad and Thirty
Four Only |, togather with further interest, penal interest and other charges as are
applicable to this Loan account from time to time, from the date of the notice il the date of
payment. with in @0 days from the date of receipi of the nobice.

The above mentioned bormower & maorigagor having failed o repay the amount, notice is
haratyy given to the borower & mortgagor and the public in genaral that the Bank has
taken possession of the property described here in below in exergiss of powers conferad
under sub-section {4) of sechon 13 of The Secuntisation and Reconstruction of the
Financial Azsets & Enforcement of Security Interest Act, 2002, read with rule [B] of The
Sacurity Interezt{Enforcarnent) Rules, 2002 anthis  2%h day of Novamber 2021.

The borrowar & morigagor in particular and the publicin ganaral is hereby cautioned not to
deal with the martgaged prapery and any dealings with the properly will ba subject 1o the

tholel dp

.;ﬁ Canara Bank

MID Corporate Branch: Vipin Khand, Gomtl Nagar, Lucknow-226010

CORRIGENDUM

Cancellation of E-Auction Sale Mofice Under Section 13(4] of tha
Securitisation and Reconstruction of Financial Assets and Enforcement

of Security Intereat Act, 2002 read with Rule B{&) of the Security Interest
(Enforcemeant) Rules, 2002, E-Auction Sale Motice waa published in the
Financial Express Mewsa Papers, Lucknow Edition, on 27.11.2021 for
E-Auction Sale Scheduled on 28.12.2021.

Borrower: M/s Shalak Eatable Products Private Limited
CIM: U15122UP200BPTCO035089 PAN AADCDZTE5M, Regd- Off. 27208,
Wivek Khand, Gomli Magar, Leckrow-UP-226010

This Sale is henceforth for withdrawn. Authorized Officer, Canara Bank

V J HOUSIN NAN YORATION )
Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate,

Zakaria Bunder Road,Sewri (West), Mumbai 400015.
Maharashtra. CIN No.: U65922MH2005PLC272501

Pt
VERSTU

HOUSIMG FINKAMDE

PO DN NC or Immovable Property

vvnereas, 1nhe undersigned being the Autnorised UTtlcer o vastu Housing Find ;
Corporation Limited under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to hi
under section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002,
issued a Demand Notice dated 12th May,2021 calling upon the borrower Mr.PRDIP
(Applicant),And Mrs. POOJA DEVI (Co Applicant) ,Mr.SONELAL (Guarantor) to repa
the amount mentioned in the demand notice being Rs 399784 /- (Rupees Three Lac Nint
Nine Thousand Seven Hundred Eighty Four ) within 60 days from the date of receipt o
the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrower,
guarantor and the public in general that the undersigned has taken Physical possession 0
the property described herein below in exercise of powers conferred on me under Sectio
13(4) of the said Act read with Rule 9 of the said rules on this 02th December,2021.
The borrower and guarantor in particular and the public in general is hereby cautioned no
to deal with the property and any dealings with the property will be subject to the charge o
the Vastu Housing Finance Corporation Limited (Ghaziabad Branch) foran amounto
Rs 399784 /- (Rupees Three Lac Ninty Nine Thousand Seven Hundred Eighty Four
and interest thereon, costs etc.

Jescription or immovable property

Allthat part and parcel of the Inmovable property situated at, no. 13, area measuring
50 sq.yds, out of Khasrano. 93, Village- Amanabad, Gautam Budh Nagar, UP.201301
North—- Road South - Other Property
East- Other Property West- Other Property

Date : 04.12.2021
Place : Ghaziabad

Authorised office
Vastu Housing Finance Corporation Ltc

THE KANGRA CO-OPERATIVE BANK LTD.

C-13, Commumity Cenire, Pankha Roa :I Jar |1F|.- Ifi, h-—- Dlhi-110058

Phare : 011-25611041, 258
E-mail: leagaliZkangrabank.com, legal 1-.1.Fur:|rul: ank.com Web

APPENDIX IV
[See rule 8(1)]
POSSESSION NOTICE

(For immovable property)

+ '.illgr-iﬂill'lh.:liﬂl

Whereas,

The undersignad being the Authorised officer of “The Kangra Co-operative Bank Ltd.",
Head office at, C-28,Community Cenfre, Pankha Road, Janak Purl, New Delhi - 110058
having its registerad office at 1916, Chuna Mandi, Pahar Ganj, New Delhi-110055, under
The Securifisation and Reconstruction of the Financial Assels & Enforcement of Secunty
InterestAct, 2002, (54 of 2002} and in exercise of powers confermed under saction 13(12)
read with rule [3] of The Security Interest (Enforcement) Rules, 2002, tha Bank had
issued a demand nofice on dated Z2-03-2021 calling uponthe borrower & morigagor
Sh. Gagandeep Singh S/o. Sh. Paramjeet Singh Rie. 1491, Gali No. 13, 3” Floor,
Govindpuri, Kalkaji, New Delhi-110018, to repay the amount mentionad in the nolice
being ¥8,02,717/- (Rupees Exght Lakhs Two Thousand Seven Hundred and Seventzen
Cnly), ingether with further interest. penal interest and other charges as are applicable
1o thiss Loan account from time to time, from the date of the notice till the date of payment,
with in 60 days from the date of receipt of the notice

The above mentioned borrower & mortgagor having failed ko repay the amount, notice is
hereby given 1o the barrower & mortgagor and the public in general thal the Bank has
faken possession of the property described here in below i exercise of powers
confemad under sub-seciion (4) of seciion 13 of The Securitisation and Reconsiruction

Name ol Cilizenship Residential | No. of Shares W Sub-Section (8) of Saction 13 of The Securitisation and Reconstruction of the Financial charge of “The Kangra Co-operalfive Bank Ltd.", for an amount of Rs.20, 44 B34/~ fogether | | of the Financial Agsets & Enforcement of Sacurity Interast Act, 2002, read with rute [8] of
Shareholder Status Share age Aszsats & Enforcement of Security Interest Act, 2002, in respact of time available, o with further in_1eres.L penal interest and -::nH'u_af c!‘uarges. &% are appli;ahle to this _L-::lan The Security Interest (Enforcement) Rules, 2002, onthis 307 day of Novemnber 2021.
Akash Agarwal indian Resident 3 50.000 12 50% redeem the below mentoned morigaged properiy/Secured Assat account fn:m time 1o tma, from the |:|:||:5|1r of natica till the data of realization togatharwith all | | The barrower & mortgagorin particular and the public in general is hereby cautioned not
- _ . Ty ' ' DESCRIPTION OF THE PROPERTY the costs incurred by the Bank in realizing the said amaount, to deal with tha morigaged property and any dealings with the property will be subject to
Neetu Garg Indian Resident 4,00,000 20.00% l The borrower & morigagor atlention is also been invited lowards provisions of Sub- g
t : x [ The property under | All the part and parcel of the propety ENTIRE THIRD Section (8} '15 ) gﬂg'T S": " R | P Fi ol the charge of “The Kangra Co-operative Bank Ltd.”, for an amount of T8,02,717/-
Nitin Garg Indian Resident 1,00,000 3.00% consideration is a built up | FLOOR WITH ROOFITERRACE RIGHTS, BUILT ON LAND &Eégg“: ks l?gg ! e I*'q; Etc:.élt Szaé;.:l; ‘."]"d E‘:DHE}T':hQﬁD t:r-hel "E”"_’::? ’!'553_:5 together with furtiver interest, penal interest and other charges as are applicable to this
Kirti Indean Residen 250,000 12.50% entire third  with roof | AREA MEASURING 80 SQ. YDS., OUT OF TOTAL LAND hnln'n;c;gzged mu:J:“;d rfs'm a0 md;gz[pem atlime avalabie, o Tetesm e | 1| gan account from time fo time, from the data of notice fill the date of realization together
Geeta Indian Rasidant 250,000 12.50% rights, area measuring 80 | AREA MEASURING 137.50 5Q.YDS. PART OF PROPERTY __--__--____._.E.I idatbd il b with all tha costs incurmed by the Bank in realizing the said amount.
Tarun Kumar indian Resident 250,000 | 12.50% Sq.Yds. BEARING NO.38 & 40, OUT OF KHASRA NO.1, DESCRIPTION OF THE PROPERTY The bomower & morgagoratiention is also been invited lowards provisions of
Tyagi ETC/883/28/50, SITUATED IN THE AREA OF VILLAGE The property under|All the part and parcel of the Property FIRST FLOOR, | | Sub-Section (8) of Secbon 13 of The Securitisabon and Reconstruction of the Financal
T: | 7 H r_ T H Trem = H T EXTH. IN ELuEH-B, NEW DELHI-110018. F.a“ll'lg under P:lrﬂt Flaor 'I'l'|“'|I roof | MEASURING 95 EQ-'I"DHDS.,LE- ?94295 EQ-HTH-SDHT resdeem the below mentonad mrt.;aged pmpﬁrhl.ﬂecurﬂdﬁss.e':
arun Tyagl HU ndian esident £,30,000 2. the Registration of Sub-Registrar Il, Janakpuri, Delhi, rights, area measuring 95 | OF PROPERTY BEARING NO.RZ-H-8T, BUILT ONPORTIN | |-
[“” i:mﬂﬂ,,l I|f|'||:| S"-rﬂng | ":i[:l'l'll.'lﬂ'l - ||_5r|1_ hag ; 1.;|.;~|1|..,ﬂ|r|- (3] .;;..,|I|-r'rr__? |r-l['. carry oul the Bounded as under =0, Yrds. OF PLOT NO.BT, LAND MEASURING 55 5Q.YARDS, OUT uEschPT[ﬂ'N DF THE PROPERTY
siness of trading. Since its inceplion the turnover and net worth of the company has
senn a Yoy unl:th of 100% and 100 tmes respectively. ESPL has full time Léln-'-T'ula EAST :ROAD 20FT. EIiLﬂAESE:E:?LﬁiiI EII;I:;EEDMEEHW E; The property under | All the part and parcel of the THIRD FLOOR,
having expartise In Power Markets, Regulations, Commerciats Contracts and Finance WEST :ROAD 10FT. RAGHU NAGAR. DABRI NEW. DELHL110045. Fall consideration Is Entire | WITHOUT TERRACE RIGHTS OF PROPERTY
(W) Maragemant profile of the applicant Inchuding detils of exgenence of fh appbcant and’ NORTH : OTHER'S PROPERTY. Real T I—' b I. Ihll el Built up Third Floor | NO. 1451, GALINO. 13, MEASURING APPROX. 50 5Q.
or th persans on the managamant of the applicant i generation, ansmission, |  |SOUTH : REAMINING PORTION OF THE PROPERTY. _| under the Registration of Sub-Registrar X, Delhi.

without terrace rights, | YDS., OUT OF KHASRA NO.83/600, SITUATED AT

master's degrae (MBA) i Financa, Ha has rch axpariengs of mdoa than 10 years in
Finance, Accounts and operations
4. Mrs, Meate Garg, Deectos, 1ESPL, 15 the foundar of tha Comgany, She has rich
axpenience i HRAdmisstralionStratsgy & oparations mors than 5 yaars, He holds
thie postion of Exegutive Dractar snae iIncepiion o1 the company
(v} Woluma of alactricity infended 1o De tradad duend Eha sl yaar atlar grant of Icense and
future plang of the applicant 1o expand volume of trading - IESPL ams o commance
inbarsiate trading operabans 0 India by g ug contracts to the estent af SO0 BLIS
Quaring 08 Nrsl yoar of oparadiong It isanbiem of powes irade s expectad 10 Incraase al
16% per gnaurm over the subsaquent 2 Years
Geographical araas within which the apglicant s undartake trading 0 elactricity -
All Indla and the areas as miy o parmitied wndar tho provisions of The Elactricity Act
200 and redevant regulabiong
Wat worlh 63 on 3181 March of thrae consecutive years immodiataly pracoding tha yvaas
af application or for such lesser pariod a5 may be applicable and on the date of the
specinl batance sha accomgpanyg the application

As por special balance shoet
dated 31.08.2021

Net Worth INR 2,03,83,14%- INH 47,150~

[vill} Year-wisa curreénl ratlo and lguididy ratio of the appbcant for threa yvears
preceding the year in which the application s made, or for such lesser period as

may i applicatie and on tha data of the spacial balance shast ACCOMpanyIng
the application

(vl

(i)

As on 31.03,.2021

As por special balance shool As on 31.03.2021

dated 31.08. 2021
Curman Hatlo 18.38 : 1 1.7 ¢ 1
Liquieity Hatlo 8.80:1 .17 :1

() {a)ESPL IS alhon@a b undertike ading in sbactricdy wndes thi Mo (n e i sheac
(k) Tha sald clausa roads as ° To ponorate, dovalop, raceive, distribute’ supply and doal
'|'|'||'| piowEr of i place or places a8 ¢ IIIIH'|1I|'I||I il By i Comgany on commsincial
biasls, to own, 1ake on hirg, oparate, mantim ts scbical sub-slalian{s) and powe
!i-l-illil-’lx-, connacted genarating and transmission systamis), to trangmit, distributa,
sUpgly posiar throughoul the erea o supply ad to cany on the genaration of Powe and
busmass of power supply 1o residential houses, mulh storoy bulldings, markets, chibs,
theatres, commercial complaxes, Industnes, streets, bulldings and places, both peblic
and private, colonies, asiales, cties, [owns, villages ol and to underiaks all measunis
conmcad therawith or mcidentad thardo and pawiding solulions relatsd thareto in
India or pisewhare,

(1) Deils o cases, 0 any, whars the applcant or any ol M5 as50CIAAS, Or parne;, o
promoters, or Directorg hivg been declard Ingsohvent end has not been dischangsd
Mana

(m) Dedais of cases, 1 any, inwhich tha Applicant or any of his ASSOCIEES OF PAriners o
promoters o Direciors kas bean comichad of an ofanca inyaehing moral urpitude,
fraudor any economic offence durng the previows three yvears preceding the year of
making the applcation and e yaar ol masing e apedcant gnd the aate of roleass ol
ti abes parscn from Imprissament, IFany, conssguant tH Such conviclion Hona
Whether the Applicant or any of his Associaies, or partners, or promofars, or Direcions
was pvar refused license, and If 5o, the detalled particular of the application, date of
making application, date of order refusing license and reasons for such refusal = N0
[uili) Whether the Applicant has been granted a licenss for ransmission of alectriciy = NO
[aiv ) Whether an order cancelling the llcense ol the Appscant, or any ol s ASS0CIEES, O
paringrs, or promaoters, or Directors has been passed by the Commission - N0
Whiethis the Applicant or any of el ASSOCIENS, O [Rarnars, or promotars, ar Direcions
was avar found gullty in any proceadings for conravention non-compliance of any of
the provisions of tha Act or the rubes or the regulations mada thers under o an ardes
madea by the Appropeiate Commission, during the vear of making the application or five
yaars immadiately preceding that vear? -ND
2, Theapplication made, and other docurnents fied bafone te Cormmission are available
for inspection by any person with Mr Akash Agarwal, 28, Rosedale Society, Allgang
Road, Kashipur (Uttarakhand) Pin:-244713 Telephone 9897762141 E-mall;
Infodidealenargy. coin
3.  The application made, and other documents filed befora the Commission have baen
posted an www, idealenergy co.in

4, (Objections or suggestions, i any, an the application made before the Commission
mayhe sant o the Secretary, Cantral Elecinicity Regulatory Commission, 3rd & 4th
Floor, Chanderlok Buillding, 36, Janpath, Mew Delhi- 110001
E-mail: secy@oercind. gov. imeithin 30 days of publication of this notice, with a copy to
the applicant

6. Noobjections or suppestions shall be considared by the Commission I rmcved aite
Expiry 0f 20 oS of pebdication of fhis notica,

(i)

(av)

Plage : Kaghipur
Date : DA-Dec-2021

Akash Agarwal
Director

finﬂnci“. ep. .in

THE KANGRA CO-OPERATIVE BANK LTD.

C-29, Comenunity Centre, Pankha Road, Janakpuri, Mew Delhi-110053

Phone : 011-25611041, 25611042, 25611043, 25611044
E-mall: leagalf*angrabank.com, legallEkangrabank.com Webs®e : waw. kangrabank.com

APPENDIX IV
[See rule 8(1)]

POSSESSION NOTICE
(For immovable property)

Whereas,

The undersigned baing the Authorised officer of "The Kangra Co-operative Bank Lid.",
Head office at, C-29, Community Centre, Pankha Road, Janak Puri, Mew Delhi - 110053,
having its registered office at 1916, Chuna Mandi, Pahar Ganj, Mew Delhi- 110055, under
The Securtization and Reconstruction of the Financial Assets & Enforcement of Security
InterastAct, 2002, (54 of 2002) and in exarcise of powers confamed under section 13{12)
read with rule [3] of The Security Interast (Enforcement) Rules, 2002, the Bank had
tesied a demand notice on dated08-11-2019, calling upanthe borrower and Morlgagor
Sh. Ramesh Chand Besoya 5o, Late Sh. Tarif Besoya Rlo.143, Kailash Hills,
East of Kailash, Mew Delhi-110065, and Sh. Ramesh Chand Besoya Sio. Late
Sh. Tarif Basoya Clo. M/'s Meethi Enterprises, 198/15 Ramesh Market East of
Kallash, New Delhi-110063, and calling upon the surely Smt. Veena Besoya
Wie.Sh.Ramesh Chand Rlo,143, Kailash Hills, East of Kailash, New Delhi-110085,
to repay the amount mentionad in the notice being ¥35,36 462)- (Rupess Ninety Five
Lakhs Thirty Six Thousand Four Hundred and Sixty Two Only ), togather with further
interast, penal interest and other charges as are applicabée 1o this Loan account from
time: to time, fram the date of the notice till the date of payment, with in 80 days from the
date of recaipl of the notice,

The above mentioned borrower, morlgagar& surely having failed 1o repay the amount,
natice i5 hereby grven to the borrower, mortgagors surety and the public in general that
the Bank has taken possession of the property described here in below in exercise of
powers conferred under swb-section {4) of section 13 of The Securitisafion and
Reconstruction of the Financial Assetz & Enforcement of Securify Interest Act, 2002,
read with rule [8] of The Security Interest (Enforcement) Rules, 2002, on this 30" day of
Movember' 2021.

The bommower, morgagor & surety in paricular and the pubfic m general is hersby
cautioned not to deal with the morigaged property and any dealings with the property will
b subject 1o the charge of “The Kangra Co-operative Bank Ltd.” for an amount of
135,36,462)- logether with furlther interesl, penal inlerest and other charges as are
applicable to this Loan account from fime to tme, from the date of notice till the date of
realization together with all ihe costs incurred by the Bank inrealizing the said amount.
The borrower, morigagor & surety attention is also been invited towards provisions of
Sub-Sedion {B) of Section 13 of The Securitisation and Baconstrection of the Financial
Assels & Enforcement of Security Interest Act, 2002, in respact of tima avaiable, fo
redeem the betow mentioned morgaged properylSecured Asset,

?sr:l::mmn urllrl.1ralri!l'~§||ur|§:uctlIL1:_ EI;. J.*iln'nlil;jzlacl:'-'il'v.l — —— 2 d#ﬂgg};&l‘qgﬁmgh Bounded ?;;_T:q; 1,|I|,|'| o area measuring 50 Sq. | GOVINDPURI, KALKAJI, NEW DELHI-110019 Falling
Al Ahfl RijArwal, eGion |ES & e loundes of thea Gor |QbTvy. e T Ty EAEI . : ! i g i S i
axpenence in power / energy sector of mora than B years. He holds the positien of THE KANGRA CO-OPERATIVE BANK LTD. WEST : OTHER'S PROPERTY b ncleeiha Ragtoatin of QUi R irac ) Delts:
Expcutve Direcior since Incapldan al the Oompany HEAD OFFICE AT, C-29, COMMUNITY CENTRE, : 3
2. Mr Tarun Tyagl, Director, IESPL, holds Bachebor & Post Graduate Degree in DELHL PANKHA ROAD, JANAKPURI, NEW DELHI-58. NORTH : GALI 11:! WIDE. \MEENAKSHI VATS)
Commerce. He also holds master's degree (MBA) in Finance. He has rich experience | | pATED : 28-19-2021 Phone No.9013568419, 0310457548, SOUTH : OTHER'S PROPERTY. (HARISH SHARMA) AUTHORISED OFFICER
of madea than bwo decades in Finance, Accounts, Business Managesment, Strateqy, AUTHORISED OFFICER THE KANGRA CO-OPERATIVE BANK LTD,
Taxation, Hisk Management, Imparts & Exporis and Supgly Chain Managemean THE KANGRA CO-OPERATIVE BANK LTD HEAD OFFICE AT, C-29, COMMUNITY CENTRE,
J. W Ankit Jain, Derector, [ESPL, holds bachalor's depres in commence and atso holds HEAD OFFICE AT C-28 COMMUNITY EEHTHIE. DELHI. PANKHA ROAD, JANAKPURI, NEW DELHI-58.

DELHI.
DATED ; 29-11-2021

PANKHA ROAD, JANAKPURI, NEW DELHI-38.
Phone No.9013568419, 9810487548,

DESCRIPTION OF THE PROPERTY

The property under| All the part and parcel of the Built up property BEARING
congideration is| PRIVATE MNO.105/2, PART OF THE PROPERTY BEARING
Entire Built up|MUNICIPAL NO.105 LAND MEASURING AREA 100 SQ.
property on land| YDS., (OUT OF THE TOTAL AREA 500 SQ.YDS.) BERING
area measuring 100| PART OF KHASRA NO.72 MIN., SITUATED WITHIN
5. Yds. ORIGIMNAL LAL DORA ABADI (1308-02), OF VILLAGE GARHI
JHARIA MARIA, NEW DELHI-110065.Falling Under the
Registration of Sub-Registrar-V, Delhi.

THE KANGRA CO-OPERATIVE BANK LTD.

C-24, Community Centre, FanH'._ F'-ud Janakpuri, New Delhi-110058

Phone : 011-256

E-miail: leagal@kangrabanicom, leg
APPENDIX IV

[See rule B(1)]

POSSESSION NOTICE
(For immovable property)

A 5611044
grabank.com Website ; www kangrabank.com

Whareas,

The undersigned being the Authorised officer of “The Kangra Co-operative Bank Lid.",
Head office at, C-29, Community Centre, Pankha Road, Janak Puri, New Delhi - 110053,
having ils registersd office al 1916, Chuna Mandi, Pahar Ganj, Mew Delhi-110055, under
The Securitisation and Reconstruction of the Financial Aszets & Enforcement of Security
InterestAct, 2002, { 54 of 2002 ) and in exercese of powers conferred under section 13(12)
read with rule [3] of The Security Interest (Enforcement) Rules, 2002, the Bank had issued
a demand notice on dated 15-01-2020, calling upon the borrower  Sh.Sangay Yadav Sio
Sh.Kamla Prasad Yadav R/o.RZ-258/13, Gall No.32 Indira Park, Palam ColonyNew
Delhi-110045 also at Sh. Sanjay Yadav S/o Sh.Kamla Prasad Yadav Clo. Mis. Shree
Balaji Constructions, RZ-23B/6, Ground Floor, Gali No.31, Indira Park, Palam
Colony, New Dalhi-110045 and calling upon the mertgagor & surety Smt. Vandana Yadav
Wio. Sh.Sanjay Yadav Rio. RZ-258/13, Gali No. 32, Indira Park, Palam Colony, New Delhi-
110043, 1o repay the amount meanboned in the nolice being Rs, 18,90 252/- | Rupees
Mineiean Lakhs Minety Thousand Two Hundred and Fifty Two Only }, togethes with further
interest, penal interest and othercharges as are applicable to this Loan account from time
o tima, from the date of the notica till the date of payment, with in 60 days from the date of
receiptof the nofice.

The above mentioned borrower, morigagor & surety having failed to repay the amount,
nolice i hereby given bo the bormower, mortgagor & surety and the public in general that
the Bank has taken possession of the propery described hera in balow in axercsa of
powers conferred under sub-sechon (4) of seclion 13 of The Secundisation and
Reconstruction of the Financial Assets & Enforcamant of Security Interast Act, 2002, read
with rule [B] of The Security Interest (Enforcement] Rules, 2002, on this 29 th. day of
Movemnber' 2021,

The bormower, mortgagor & surety in parficetar and the public n general is hersby
cautionad not fo deal with the marlgaged property and any dealings with the praperty will
be subject to the charge of *The Kangra Co-operative Bank Lid.", for an amount of
Rs.19,80,252/- together with further interast, penal interest and other charges as are
applicabla o this Loan acoount from tma o tima, from the date of notica tll the date of
realization together with all the costs incurred by the Bank i realizing the said amound

The borrower, morigagor & surety attention is also been invited towards provisions of Sub-
Section (8) of Section 13 of The Securitisation and Reconstruction of the Financial Assets
& Enforcemant of Security Interest Act, 2002, in respact of tima available, to redeam the
below mentioned morigaged property’aecured Assat

DATED : 30.11.2021 Phone No.9013568418,9810487548.

DESCRIPTION OF THE PROPERTY

Which is bounded asUnder :-
EAST : Remaining portion of property.
WEST : Houseof AmarSingh.
NORTH : OtherProperty.
SOUTH : Gali.
(MEENAKSHI VATS)
AUTHORISED OFFICER
THE KANGRA CO-OPERATIVE BANK LTD.
HEAD OFFICE AT, C-23, COMMUNITY CENTRE,

DELHI, PANKHA ROAD, JANAKPURI, NEW DELHI-58.

DATED : 30.11.2021

The property under|All the part and parcel of the BUILT UP PROPERTY
consideration ks a Built | BEARING PLOT NO.RZ-13-Ald, PART OF PLOT NO.8,
up Property with roof | LAND AREA MEASURING 74 SQ. YDS.ie. 6138 SQ.
rights area, measuring 74 | MTRS. OUT OF KHASRA NO.E16 & 617, SITUATED IN

THE KANGRA CO-OPERATIVE BANK LTD.

C-22, Community Centre, Fanih' Road, Janakpuri, Mew Delhi-110058
Phone : 011-25611041 42, 25611043, 25611044
E-mail: leagal@kangrabani com, legs abank.com Website | www kangrabank.com
APPENDIX IV
[See rule B(1)]
POSSESSION NOTICE

(For immovable property)

el
r

Whareas.

The undersigned being the Authorised officer of “The Kangra Co-operative Bank Lid.",
Head office at, C-29, Community Centre, Pankia Road, Janak Pur, New Delhi - 110053,
having ils registered office al 1916, Chuna Mandi, Pahar Ganj, New Delhi-110055, under
The Securitization and Reconstruction of the Financial Assets & Enforcement of Security
Interest Act, 2002, ( 54 of 2002 ) and in exercse of powers confermed under section 13(12)
read with rule [3] of The Security Inerest (Enforcement) Rules, 2002, the Bank had ssued
& demand notice on dated 13-09-2021, calling upon the bomower & mortgagor
SmiMeena Kumarl Wie, Sh. Ramesh Kumar Rio, F-84, DTC Colony, Shadipur Palel
Nagar, Delhi-110006, also at Smt.Meana Kumari Wio. Sh. Ramesh Kumar, H-16/922, First
Floor, Pyare Lal Road, Bapa Magar, Karol Bagh, Dethi-110005 and SmtMeena Kumari
Wio, Sh. Ramesh Kumar, C-141, Ground Floor, C-Block, DDA Janta Flats, New Ranjest
Nagar, New Dedhi-110008, and also calling upon the sureties namety Sh. Ramesh Kumar
Rle, C-141, Ground Floor, C-Block, DDA Janta Flats, New Ranjeet Nagar, New Delhi-
110008, and Sh.Rakesh Kumar S/o. Sh. Ramesh Kumar Rfo. C-141, Ground Floor, C-
Block, DDA Janta Flats, New Ranjest Magar, New Delhi-110008, and Sh.Nitin Kumar S/o.
Sh, Ramesh Kumar Rio, C-141, Ground Floor, C-Block, DDA Janta Flats, New Ranjest
Nagar, New Dalhi-110008, to repay the amount mentioned in the notice being
Rs,32 31,907/ { Rupees Thirty Twa Lakhs Thirty One Thousand Nine Hundred and Seven
Cnly ). together with further interest, penal interast and other charges as are applicable o
this Loan account from time to time, from the date of the nofics till the date of payment,
within 60 days from the date of receipt of the notice.

The above mentionad borower, morigagar & surety having failed to repay the amaount,
notice is hereby given to the borrower, mortgagor & surety and the public in general thai
the Bank has taken possession of the property described here in below in exercise of
powers confermed under sub-section (4) of saction 13 of The Securifisation and
Reconstruction of the Financial Assets & Enforcement of Security Interest Act, 2002, read
with rule [B] of The Security Interest (Enforcement) Rules, 2002, on this 29 th, day of
November’ 2021

Tha borrower, mortgagor & surety in parficufar and the public in ganeral is heraby
caufioned not fo deal with the morigaged properiy and any dealings with the property will
be subject to the charge of “The Kangra Co-operative Bank Ltd.", for an amount of
Rz.32,31,907 together with further inferest, penal interest and other charges as are
applicable to this Loan account from time to time, from the date of nolice till the date of
realization together with all the costs incurred by the Bank in realizing the said amount.

The borrower, morgagos & surely altention is also been invited lowards provisions of Sub-
seciion (8) of Section 13 of The Securitizalion and Reconsiruction of the Financial Assets
& Enforcement of Security Interest Act, 2002, in respect of tme available, o redeem the
below mentioned mortgaged property/Securad Assel

DESCRIPTION OF THE PROPERTY

Sq. Yds. VILLAGE NASIRPUR, COLONY KNOWN AS KAILASH
PURI, NEW DELHI-110045. Falling Under the Registration
of Sub-Registrar X, Delhi.

Bounded as under:

EAST :Road 1571 Wide.

WEST : Ofher's propertyipart of plot no 8.
SOUTH : Other's Proparty.
NORTH : Other's Property.
(HARISH SHARMA)
AUTHORISED OFFICER
THE KANGRA CO-OPERATIVE BANK LTD.
HEAD QOFFICE AT, C-29, COMMUNITY CENTRE,

DELHL PANKHA ROAD, JANAKPURI, NEW DELHI-58.

Phone No. 8013568418 9810487548,

The property under|All the part and parcel of the BUILT UP ENTIRE
consideration is Entire | FREEHOLD DDA  FLAT BEARING NO.C-141, ON
Built up DDA Janta Flat | GROUND FLOOR, IN ELOCK NO.C, CATAGORY JANTA,
on ground floos. SITUATED IN THE LAYOUT PLAN OF HOUSING ESTATE
AT NEW RANJEET NAGAR, NOW KNOWN AS DDA
FLATS, NEW RANJEET NAGAR, NEW DELHI-110008.
Falling Under the Registration of Sub-Registrar ll-Basai
Darapur, Dielhi,

DATED : 29-11-2021 Phone No.9013568410,9810487548.

(HARISH SHARMA)
AUTHORISED OFFICER
THE KANGRA CO-OPERATIVE BANK LTD.
HEAD OFFICE AT, C-29, COMMUNITY CENTRE,
PANKHA ROAD, JANAKPURI, NEW DELHI-58,
Phone Mo, 9013568419, 96810487548,

DELHL
DATED : 29-11-2021

New Delhi
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